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Registyow
; e : QG‘(\ '?\ ' Order dated 31.1,2003
4 Heard Shri N.R.Reutray, lear:'zed
%} ﬂ,é/;}g‘;‘? caunsel ﬁor the applic§nt. The applicant
- has submitted a representation dated 27.8,2001
Ress ? f(”'( \ \‘*"n at Annexure-A/6 to the competent authority
A

for consideration for an appointment on |

compass ionate ground, which is still pending.
y] : In view of the above, the Respondents are
direéted i‘to cons ider the above said

@M\U/) representation of the applicant within a
period of three months frem the date of P
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copies of this order and pass necessary
orders thereon within that time, while
doing so, the Respondents should keep in
mind the Railway Board's Circular No,R.B's
No.E(G)82/EC (Lt,IV) dated 27.6.1985(Bahri’'s

183/85)

With the above direction, this O.A.
is disposed of at the stage of admission itseld
No costs, '

Send copies of this order along with
copies of this O.A., to Respondents and free
copies of this order be made available to the
counsel for the applicant and Shri R.C.Rath,
learned Standing Counsel(on whom a copy of

this O.A.has been served) appearing for the
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M,A,NG, 443/2083

Heard Mr.R.C. Ratl*.,Lea'méd Standine
Ceunsel agpearing fer the Railways/ |
Respendents and Mr,N,R,Reutray,Learned .
ceunsel agpearing fer the Agk,licant in
this eriginal Applicatien,while disposing
of this case, en 31,1,2863,direction was
given te the Respondents te leonck te the !
grievances of the Applicant within three
menths from the date of recelpt of a cepy
of this order dated 31-.1-2663,It has been

disclesed ®y Mr,Rath,learned Standing Counse

appearing for the Respondents that the erdef_
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